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The question was put and the moftion was adopied.
sft W Aie: weley, 4 ae &1 qreniid &l €|
The Prevention of Regionalism Bill, 2009
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The question was put and the moftion was adopted.
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The Indian Penal Code (Amendment) Bill, 2009
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The question was put and the moftion was adopied.
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The Constitution (Amendment) Bill, 2009 (to amend article 371-I)

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, | move for leave to introduce a Bill further to
amend the Constitution of India.

The question was put and the moftion was adopied.
SHRI SHANTARAM LAXMAN NAIK : Sir, lintroduce the Bill.
The Constitution {Amendment) Bill, 2008 (1o amend article 217 and 233)

DR. ABHISHEK MAMNU SINGHVI (Rajasthan): Sir, | move for leave to introduce a Bill further
to amend the Constitution of India.

The question was put and the moftion was adopied.
DR. ABHISHEK MANU SINGHVI: Sir, | introduce the Bill.
The Voluntary Organisations Regulatory Authority Bill, 2006

MR. DEPUTY CHAIRMAN: Now, we shall take up further discussion on the motion moved
by Shri Kalraj Mishra on the 13th February, 2009. Now, Shri V. Narayanasamy to continue the
reply.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF STATE IN

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. NARAW—\NASAMY): Sir, as the
Minister of State in the Ministry of Planning, | will have to continue with this. ...ﬂnfermpﬁons)...

MR. DEPUTY CHAIRMAN: You have a different role now.
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